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MR. DEPUTY SPEAKER: The 
question is: 

"That leave be granted to 
introduce a Bill further 
to amend the Representa-
tion of the People Act, 
1951." 

The motion was adopted. 

~ ~ ~ : 1l ~ '!iT ;rn 'fi"m 

~  

CONSTITUTION (AMENDMENT) 

BILL* 
(AMENnMI!:NT OF ARTICLE 174) 

SHru C. K. BHATl'ACHARYYA 
(Raiganj): I beg to move for leave 
to introduce a Bill further to amend 
the Constitution of India. 
MR. DEPUTY-SPEAKER: The 
question is: 
. "That leave be granted to introduce 

a Bill further to amend 
the Constitution of India. 

The motion was adopted. 
SHRI C. K. BHATTACHARYYA: 
I introduce the BilL . , 

CAPITAL PUNISHMENT ABOLI-
TION BILL* 

6ft ~ !I'mT. ~  : ll' 
lffiIl'r,'fi"m ~ fiI; ~ '!iT ~ rn '1ft 
~~ ~  rn '1ft 
~ it·;;m1 I 

M!R. DEPUTY-SPEAKER: The 
question, i.s: 
"That' leave be granted to intro:. 
'duel! a Bill to provide for 
the abolition of capital 
I11lDishment." , 

The :motion was adopted. 

~ 1 ~ ~  

Bill 
CONSTITUTION (AMENDMENT) 

BILL* 

(AMENDMENT OF ARTICLE 123) 

SHRI S. S. KOTHARI (Mandsaurl: 
I beg to move for leave to introduce 
a Bill further to amend the Constitu-
tion of India. 

MR DElPUTY-SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill further to amend 
the Constitution of India." 

The motion was adopted. 

SHRI S. S. KOTHARI: I intro-
duce the Bill. 

CONSTITUTION (AMENDMENT) 
BILL-contd. 

(OMISSION OF ARTICLE 314) 

MR. DEPUTY-SPEAKER. Now 
we take up further consideration of 
the following rr.otion moved by Shri 
Madhu Limaye on the 13th March, 
WW: ~ 

"That the Bill further to amend 
the Constitution of India, be 
taken into consideration." 

Mr. R D. Bhandare was on his 
feet. He may continue. 

SHRI P. K. DEO (Kalahandi): 
For this Bill only one hour was fix-
ed. But now we have already 
consumed this time. Some time limit 
shbuld be fixed so that I get a 
chance for my next item. (Interrup-
tion) 

MR. DEPUTY-SPEAKER: Order, 
please. I will tell you. Last occasion, 
when we discussed this Bill, it was 
agreed by the House that no time 
limit should be fixed for this discus-
sion because it is an important Bill. 
There should be exlJaustive disrns-
sion. That was the decision of the 
House. 
SHRI R. D.' BHANDARE (Bombay 
Central): Mr. Deputy Speaker, Sir, 
so far as the Bill is concerned I 
would like to support it for the dele-
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[Shrl R. D. Bhandare] 
tion of Article 314 of the Co'nstitu-
tion. Now, there is a history so far 
as this Article is concerned. 

SHRI P. K. DEO: Sir, at least 
before we conclude, ]; should get a 
chance to move my Bill which got 
priority and which has been up-
graded as Category I. 

SHRI R. D. BHANDARE: What 
is it that he is speaking on, unless 
there is a point of order? 

SHRI P. K. DEO: It is submission 
to the Chair. 
SHRI R. D. BHANDARE: 1l have 
not yielded. 
MR. DEPUTY-SPEAKER: We 
shall see. Mr. Bhandare may conti-
nue his speech. 

SHRI R. D. BHANDARE: Sir, I 
was just now saying that there is a 
history as to how this Article 314 
was incorporated in the Constitu-
tion.. When independence to our 
country was announced and when 
the Britishers were to quit, the 
anxiety was raised by the Secretllry 
of State and the Viceroy as to what 
would happen to the Civil Service 
and especially the ICS and IPS men. 
Therefore the Viceroy on the 30th 
of April, 1947, made an announce-
ment and gave an assurance at the 
same time explaining as to what 
would be their position in the 
future political structure. The option 
was given according to the announce-
ment that it was for the ICS men to 
continue or not to continue. If they 
were to continue then there were 
certain conditions which were to be 
fulfilled. If they were to discontinue, 
then there were also certain condi-
tions which were to be fulfilled. That 
was the sum and substance of the 
announcement made by the Viceroy 
'on the 30th of April, 1947. 

SHRI LOBO PRABHU (Udipur): 
Protection of existing rights to thesE.' 
men-remember that. 

SHRI R. D. BHANDARE: I am 
very cautious .in using the sentence 
and every word that is incorporated 
in the sentence. I am not explaining. 
I am not here to explain in detail 
the announcement made by the 

Bill 
Viceroy. I am summarising. the .posI-
tion according to the announcement 
made by the Viceroy. Then there 
were negotiations in between the 
Government of India and the Viceroy 
as to what would be the security of 
service, or conditions of service or 
other benefits if the ICS men were 
to retire. A section was also incorpo-

~  10, sul>section (2)-
in the Indian Independence Act. On 
the basis of the announcements 
made by the Viceroy individual 
letters, letters on individual basi .. 
were addressed to these men in 
service and individual agreements 
were entered into in between the 
Union 'Government and these ICS 
and IPS xnen in service. 
So far as the Provincial Govern-
ments were concerned, as we now 
call them State Governments, the 
individual I.C.S. men were also given 
the option of signing those indivi-
dual agreements. There was II dis-
cussion in the Constituent AssemblY. 
As a result of the discussion, this 
article 314 in the Constitution was 
incorporated. It is true that the 
agreements and the conditions  of 
service which were entered into and 
agreed to on individual basis by 
those in service have been accepted 
by Government. 
16.11 hIS. 

SHRI LOBO PRABHU CUdipi): 
[SHRIMATI JAYABEN SHAH-in 

the Chair] 
According to this article, these 
individual agreements were, so to 
say, sanctified. Twenty years have 
already passed by when this Artlcte 
was incorporated and the agreements 
were entered into. At the time when 
the agreements were entered into 
and the article was incorporated in 
pursuance of these agreements in the 
Constitution. a number of I.C.S. men 
had retired and hardly there were 
eighty-five or ninety I.C.S. men who 
were in service. I am certain they 
will have to go-they shall have to 
go-after their retirement. There is 
no quarrel for those who have already 
left their service. Those who are in 
service cannot go out of service 
except on some other grounds. This is 
not the time or occasion to speak 
about those grounds on which we 
have no quarrel. 
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As far as the I.C.s. men who are requesting the present and ex-lCS 
in service are concerned, they have to keep their minds open and then 
to see to their service conditions, reflect on the present conditions of 
their salaries and emoluments. I society at large and their privileged 
think that t.he very .article (article position. Then even they will agree 
314) IS agamst ArtIcle 14 of the to the deletion of art. 314. 
Constitution. I am also not very' 
much quarrelling with the discrimina- But the matter is not going to end 
tion which is brought about in Art. there. After the deletion, there shall 
14. I am taking into consioeration have to be a law made by Parlia-
the social aspect of it. I am taking ment to abrogate the individual 
into consideration the social struc- agreements. That law must be passe1:l 
ture and the place occupied by these or those agreements individually 
LC.S. men in the social structure.· rescmded. I do not know to what 

Madam, Chairman don't ring the 
belL Please give me 15 minutes. 

SHRI BAKAR ALI MIRZA 
(Secundrabad): Is he an I.C.S. man? 
Why should the special privileges be 
given to him. 

SHRI R. D. BHANDARE: I do not 
like to have the special privileges. I 
would like to furnish my speech 
within ten or twelve' minutes. But 
you have given me fifteen minutes. 

I shall deal with the social a8pect 
of it. What are the results of the 
social position occupied by these 
ICS men in the social structure"! My 
appeal to the present and ex-ICS is: 
Let us apply our mind to the results 
which flow from their place and 
position. 1 have the greatest regard 
for them. 1 have no quarrel with 
them on Inmvidual grounds or 
personal grounds. Only I was making 
an appeal to them. I was trying to 
explain the results produced in the 
public mind. It is natural that when 
their Place and position are so 
enviable, it does not fit in with the 
democratic concept. That is the only 
point I was trying to place before 
the House. 

Of course, the Mover has adduced 
a number of reasons, that it mili-
tates against modernisation, equa-
lity, social justice etc. But thtse 
things were taken into consideration 
when the Constitution was framed. 
These were the points raised then. 
So these words are not new. But let 
us take into account the structure of 
the present society and place their 
place and position in juxtaposition 
to that. Then I think even the:r will 
agree, if they keep their mind open, 
that it is out of tune with that. I am 

extent the serving IC'S men will 
agree to rescind the agreements. 

Therefore, on that basis, I was 
trying to request them to keep their 
minds open. I know the difficulties 
because these are individual agree-
ments, and if these agreements mili-
tate against the very basic concept of 
the society and the present struc-
ture. I hope they will agree to their 
recession. Therefore, I was trying to 
mention the social policy while dis-
cussing the present Bill seeking to 
delete art. 314. So far as I am con-
cerned, I am for the abolition of the 
article. 

It is for the Government to take 
into ccmsideration the difficulties 
which may arise out of the abroga· 
tion of article 314, and it is for the 
author of the Bill to suggest ways 
and means either of passing a law 
which will abrogate or rescind all 
the agreements, or persuade the ICS 
men to rescind those agreements. 

SHRI LOBO PRABHU (Udipi): 
One question is whether this country 
will honour its word. This is a great 
country, this is a great democracy, 
and this is an important occasion to 
test our loyalty to the written word, 
our loyalty to a written part of the 
Constitution. To break faith is a 
very serious thing, but in this case 
not only is there a lack of good faith 
but, I regret to say, there is even a 
lack of good unoerstanding. 

In my short notice question I 
raised three questions and I hoped 
that the Home Minister would reply 
to them. The first was why he should 
have an amendment of the Constitu-
tion when there is an in-built provi-
sion in article 314 to tailor the 



287 Oanstituflion (Arndt.) APRIL 10; 1970 Oonstitution (Arndt.) 288 
Bill 

[Shri Lobo Prabhu] 
rights of the Secretary of State 
Services as changes demand. There 
has been no answer to that in the 
long document presented by the 
Home Minister. 

THE MINISTER OF HOME 
AFFAIRS (SHRI Y. B. CHAVAN): 
I have merely given the information 
and history. 

SHRI LOBO PRABHU: Then I 
hope you will reply when your turn 
comes. 

The second question was, what 
was the difference between the 
service conditions of the ICS and 
lAS. On that occasion the Home 
Minister was able to mention only 
one difference, that the ICS cannot 
be compulsorily retired. He forgot 
that they can be dismissed, they can 
be reduced in rank, their promotion 
can be stopped. There are more 
serious punishments available, and 
to shed tears on this one little thing 
is not enough. Now he has given a 
list of ten differences in the condi-
tions of salary, leave and small 
disciplinary actions. I would like the 
House to look at these di.fferences, 
and I am quite sure Members will 
agree with me that they are just 
differences between Tweedledum and 
Tweedledee. And those differences 
are further reduced by two facts. 
The first is that since then there has 
been infiatioli. We contracted to 
receive salary in rupees, but that 
rupee is worth only ten paise now. 

SHRl BAKAR ALI MIRZA: For 
everybody. 

SHRI LOBO PRABHU: The LAS 
have come later on. I may explain to 
you that this fall in the value of 
money in many countries, in the 
U.K. for instance, is compensated 
by an infiationary allowance. In this 
country the new services came in on 
new tenn,<;. We carne in with the 
idea that the rupee was stable, an 

~ which has been destroyed by 
the' Finance Minister, if not by the 
Home Minister. 

'I1he second fact is that there has 
been-.progressive taxation so that to-
day-h-Ina.ntaking ·only one ~  

c:lilleienc;p !between • 'f!lole lCS Secretary 
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and the lAS Secretary of Rs. 500 
is practically reduced in the take-
home salary to Rs 200. I would ask a 
'simple question. Do you grudge Rs. 
200 when you have made a promise. 
when the value of money has fallen? 

~ '\.s another vital point. In the 
same cadre, in the same services, 
there are very frequently different 
classes, a class belonging this year 
and that year, of different scales of 
pay and frequently of different 
conditions of service. There is noth-
ing against it, and the ICS and LAS 
are not even in the same service. 
So, when you think of the differences 
between the two, please rememLer 
that the social aspect that Mr. 
Bhandare spoke about is the result 
of different contractual obligations. 

I do not want to cover the ground 
which Mr. Bhandare has so ably 
done except to recapitulate that the 
Viceroy made a definite offer for the 
Government of India inviting the 
Indian Civil Service to stay on with 
full protection of the terms of 
service which they enjoyed. This 
was followed by individual letters: 
this was followed again by a memo 
added to the covenant signed by the 
lCS. Do they regard them as mere 
scraps of paper? May I inform them 
that apart from the moral lapses on 
their part, their is a legal lapse. 

A contractual obligation cannot be 
defeated by an Act of Parliament. 
They cannot just cancel a contract 
between them and a common con-
tractor. The court is the right autho-
rity to decide whether that contract 
exists or not. Mr. Bhandare has 
suggested that they may have to 
pass a law cancelling every indivi-
dual contract. Ii do not know if that 
is possible. Even if it is possible, I 
should like to submit to you, Madam, 
that courts still exist to enf'lrce the 
contract between the Government 
and them or between two parties. 
This is a V2ry vital part of the 
relationship between the ICS and 
the Government which the Bill 
ignores, because the Bill as it stands 
only aims at changing article 314. 
Article 314 no doubt recognises an 
obligation but it does not create 
contracts which stand by themselves" 
The Bill will have to be enlarged. 
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amended, or supplemented by 
another Bill to be effective in any 
degree. 

There is one right of the ICS 
which is possibly irking the Govern-
ment-the right to obtain their 
pensions in terms of sterling instead 
of rupees. There have been three 
cases where it has been decided in 
favour of the ICS. In the first place, 
if it is a court decision, they can 
appeal. This is not the way to 
frustrate our own courts and they 
should wait till the Supreme Court 
gives its final verdict. If they appre-
ciate that only three officers went in 
appeal and the rest of us, who know 
that we can perhaps increase our 
pensions by about forty per cent 
have not done so because we thought 
of the interests of the country, it is 
a consideration which they must 
respect, at least by showing loyalty 
to their own word. 

There is a very big issue: whether 
the ICS deserve to be singled out for 
this treatment which they are giving 
them. They have respect for their 
men; I should like to recall Sardar 
Patel's tribute to the ICS shortly 
after Partition after they were in 
smoother waters in the country. He 
even rebuked those who were unduly 
critical of them. I come to the exist-
ing Ministers. Why do they prefer 
ICS as their secretaries? Someone 
said it was a matter of prestige, but 
I do not think Ministers are very 
concerned about prestige. It is a 
question of service you get from 
them. If they had rendered them 
good service, they have some obliga-
tions to recognise it instead of 
singling them out for his treatment. 
Not only the Minister, but the 
public, the lawYers and others shew 
their appreciation. I should like to 
say something about myself, not in 
any spirit of vainglory but to 
represent to them what the public 
felt about the ICS. There are eight 
Members of Parliament today who 
have come from the districts where 
I served; I do not know whether any 
one of them is present here today. 
They have the most happy memories 
of myself....... (Interruptions) Whe-
ther it is before Independence or 
after "Independence they think of me 

as one who served them; they 
thought of me in the term used in 
U.P. as Ma-bap, the Collector was 
the ma-bap of the people whom he 
served. 
SRRI RANDHIR SINGH (Rob-
tak): Whose rna-bap? 
16-30 hrs. 
SHRI LOBO PRABHU: Ap lea 
Ma-bap. 

~ Uif ~ ~  : ~ <'fr.iT ~ 
~~~~ 1 ~~ 

~  I 

~~~ ~~~  

~~  
SHRI LOBO PRABHU: I am glad 
that Mr. Randhir Singh asks me 
whose rna-bap. The Collector was 
the ma bap of the cultivator, of the 
agriculturist who is repressed in 
and out of season,-(InterTUptlOlI)-
and who was against the exploita-
tion of the landlords. I do not know 
to which category he belongs. But 
the Collector was the rna bap, the 
garib pIlrvar, of the people. This is 
the word which was.n common 
parlance. If he had not heard It, he 
must have belonged to another 
category which was afraid of the 
rna bap of the people. 

MR. CHAIRMAN: Two minutes 
only. 
SHRI LOBO PRABHU: I am the 
only spokesman from my party. You 
must be indulgent. (Interruption) 
Whenever there was any danger 
from the mobs, any danger from 
floods, any danger from fire, we 
were called in. When there was any-
thing dangerous in the district, it 
was the ICS officer who was called 
in, and even now it is the Deputy 
Commissioner who is called in as 
the only authority between man 
and God. I am giving you only 
these facts. If you are not aware of 
it, you must go back to your 
districts. 
During the partition days, during 
the blood-bath in Delhi, it was the 
steel-frame of the ICS which stood 
by the people. I would !!ke to say, 
not again in any vain spirit 
representing myself tut the whole 
service, that I was drafted from. .the 
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[Shri Lobo Prabhu] 
Food Ministry to the charge of the 
city of Delhi immediately the riot 
started. It was a situation in which 
I survived a colleague of mine, Mr. 
Misra, was shot, and a co-worker of 
mine, Dr. Mufti, was knifed. That 
gives you the conditions under 
which we worked for the people of 
Delhi. I would tell you one thing. 
It is rather gruesome. I had to deal 
with 5,000 bodies which were put-
refying by the banks of Jamna. I 
was asked to cancel the licences of 
the lorry-drivers who were not will-
ing to take the bodies in the lorries. 
I went there with ammonia-pads. It 
was a most distressing sight; that 
sight still lingers with me even to-
day. Ultimately, a thought occurred 
to me. I asked for the fire-engines; 
I got them and filled them with 
kerosene oil and sprayed it on the 
bodies. Five days it took to cremate 
those bodies. These were some of 
the conditions in which we were 
working. I say again, I was not the 
only one. I was one of the many 
who worked for the people undt'r 
conditions which were distressing, 
under conditions which involved 
many risks. I had a breakdown after 
15 days of that work. 
So, Sir, think of us as pcclJle who 
have served this country, do not 
think of us otherwise. (Interruption) 
You might have had some unhappy 
experience of one or two officers, 
but by and large, the ICS men-I 
would even include the Englishmen 
among them because I want to be 
fair to them-lived for the people; 
we lived for our work. Our greatest 
gratification was to feel that we had 
done something each day for the 
people of this country. 
Sir, I do not like to be poetic, but 
I would like to say this, although it 
may sound perhaps cynical. I would 
like to quote to you some lines from 
Houseman, who wrote about the 
mercenaries who protected LOUis 
XVI. These are the lilies, very 
beautiful, which I hope you will 
hear in patience: 
"These in the days when Heavens 
were falling 

And earth's foundations fled 
Followed their mercenary cal1-
ings 

And are dead 

Their shoulders held the sky 
suspended 

They stood and earth's founda-
tions stayed 

Whom God abandoned, they 
defended 

To save the sum of things, for 
~  

That is, whom God abandoned, we 
have saved for the sake of this 
country. 

AN HON. MEMBER; Re-employ 
him. .!! , 
"--'. 

SHRI LOBO PRABHU: I am not 
involved in re-employ,nent. Mr. 
Bhandare has cleared that I am not 
speaking for myself but for the 
current members of thf! service. It 
is possible that some hon. members 
of this House have uuhappy 
experiences of individual IeS 
officers. But they have the same 
experiences with the police, as 
happened very recently, with the 
income-tax officers and other tax 
officers. 

Above all, I want to quote another 
thing. Nothing good comes from 
hatred. There should be no hatred 
of anyone. The greatest monument, 
the biggest and the most important 
monument that the British raised to 
the hero of the first world war was 
Nurse Cavell, and on that monu-
ment are inscribed very simple but 
pregnant words: "Patriotism is not 
enough. There shall be no hatred of 
anyone." I beg of you, dn not act in 
a spirit of hatred. Hatred does not 
do good to you. It does not do good 
to the country. Therefore, please 
treat us as those who served you, 
not only us but other services of the 
Secretary of State, which include, 
as my friend just reminds me, 
King's Commissioned Officers, mem-
bers of the Indian Police Service, 
etc. Please treat us in the spirit of 
being your brothers, these who have 
worked for the country, those whe. 
are still willing to give their best tc; 
the people of this country, the'se 
may inherit what they fully deserve. 
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on the part of Members to do that 
because they have never cared for 
cutting down their own privileges. 
What have we been doing for the last 
few years? Have we not been ext-end-
ing our own privileges? What about 
the QfJcers that we have in different 

~  it on account of any con-
stitutional provision that we are giv-
ing them so much privileges? It is 
said that our social condition de-
mands that this should be done. What 
is the social condition? I have in-
creased my pay. I have increased my 
daily allowance from Rs. 31 to Rs. 51 
plus increase of other amenities and 
my countrymen. in the villages live 
in a tottered_condition; they don't get 
water to drink and shelter to put 
upon their beds; this is the social con-
dition we have created. 

What is the political situation -to-
~ ~ WIirn ;if ~ ~ mf'hr ~ 'fiT day? We politicians are increasing our 
~  ~~ ~ ~~  m ~ ~~ ministerial strength in order to keep 

ourselves in power. That happened 
~  ~ aT ~ ~ l-'tf1l;;r ~ ~ on:: in West Bengal; that is happening in 
~ ~ .  - ~ & every legislature today. There is pro-
"l>l'" ""e ~ ~ ~ 1 1  I liferation of parties. In order to sus-
SHRI R. BARUA (Jorhat): Madam tain ourselves we are doing all these 
Chairman, I congratulate Shri Madhu things. At this stage. in this climate, 
Limaye for the pains that he has we speak so loud about these things. 
taken on this matter. But I think it I think if we do this the Adminis-
is rather too late in the day. I would tration would become completely de-
like to -ask him -what he was doing moralised; they are not going to ;put 
for the last 20 years when one thou- faith on what we are speaking here; 
sand ICS officeIil were still serving; they are just watching what we are 
was he. sleeping all the while? Have saying. It may be only 6 or 8 ICS 
we not got faith in our leaders,' men officers, but what about the Adminis-
like Mahatma Gandhi, Pandit Jawa- trative officers in the other depart-
harlal Nehru, and Sardar Vallabbhai ments? They are just watching UB, 
1:'atel? Had they lIPt realised the im- they are just whispering, 'Look here, 
partance of this problem? The pro- these people are talking about cutting 
vision that was made in the ·Govern- of the privileges what are they doing? 
ment of India Act of 1935 was conti- How are they behaving in the legis-. 
nued to-be. incorporated in the Con- latures?' It is a serious thing to think 
stitution that was framed. Not only about; because, if we do that, we are 
that, there were separate agreements going to completely demoralise the 
also, individual agreements between Administration. Already in the coun-
the. officer:s concerned and the Govem- try there has been an attempt to de-
ment of India. That indicates that moralise the judiciary. If we make 
the entire Constituent ·Assembly was this attempt, it will proliferate this 
in favour of giving certain rights for argument further and demoralise the 
certain purposes. I could quitE!! un- administration. And what wiUha;p-
derstand so far as the basic approach pen if the Administration breaks 
is ~  that. the privileges down and if the judiciary breaks 
should be cut away; I am one with down? Already in our country. -our 
them and in agreement there; So fat" ... countrymen have lost faith in each 
as the piecemeal attack on the ~~  ~  is a ~  of loss of faith. 
legesdf ICS officeni who are ~~ i:'1'herefore. I would plead with the 
100 today who are going to be ~  Minister to-see and consider 
of by 1979. I should say it is a breacll once again in a cooler moment and 
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not to be carried away by sentiments. 
In a big country like India we can 
very well afford to give a few privi-
leges which are going to be extin-
guished after 6 or 7 years. The young-
est of the ICS officers today has al-
ready put in 26 years of service. With 
regard to retirement and other privi-
leges those can very well be done by 
changing the rules. The only conces-
sion as such that they enjoy is the 
sterling concession but that really is 
not much as far as I see. 

In every structure of administra-
tion there are officers who enjoy the 
privileges; in the army also officers 
enjoy certain privileges. Also in other 
departments I.A.S. Officers enjoy 
certain privileges. And wheneveI:. 
they go from one department to an-
other, they carry with them allow-
ances and other benefits because of 
additional responsil:ilities. So, let us 
not be carried away by what is ex-
pressed here that the privileges en-
joyed by the I.C.S. officers should be 
done away with. Simply because cer-
tain individuals here' and there are 
not up to the .mark we should not at-
tack the entire administrative ser-
vices. We shall be treading c>n a 
dangerous path. Take for instance 
State 'A' where the government is 
represented by various parties-
various groups. And if we are to de-
moralise the officers like this, then 
they will be mere tools in the hands 
of the designing politicians and they 
will completely destroy the society. 

For God's sake do not do that. My 
humble request to the hon. Home 
Minister is that he should look at it 
from the point of view of the com-
mon man living in the remote cor-
ners of India and see that these 
officers do not act at the dictates of 
some unscrupulous persons in power. 
This is a very serious matter. 

Lastly, Sir, there are other ways of 
doing a thing. We need not amend 
the Constitution to do away with the 
privileges of these officers. 

. With these words, I op,p05e this Bill. 
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pean members also retired on 
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SHRI G. VlSWANATHAN (Wandi-
wash): The Bill before the House is 
to delete article 314 from the Indian 
Constitution. I have been following 
the debate in this House and it seems 
to me to be a conflict between the 
status quo and social change. Some 
of the speakers to my right have 
argued that deletion of article 314 will 
be against the interest of our nation 
and that we should not abrogate the 
agreements and that they should con-
tinue. After 1947 and the coming into 
effect of our Constitution, we have 
abolished the zamindari system, the 
managing agency system and the 

Bill 
Government have agreed in principle 
to abolish privy purses and privileges. 
I do not know whether the Bill will 
come or not but they have  agreed 
in principle. It is Tennyson who said: 
Old . order changeth yielding place 
to rlew. We cannot go on saying that 
the status quo should contin\le; we 
have to move with times according 
to social changes. 
When we discuss the deletion. 
of article 314, We do not deny 
the services rendered by the rcs 
officers nor do we question their 
loyalty or patriotism. It is essen-
tially a discussion whether we should 
have the privileges of these officers 
still in this country. It is not as if 
we in 1970 want to discontinue these 
privileges. Even when this article was 
incorporated in our Constitution, ·even 
in 1946, the founders of our Consti-
tution argued against this article. Due 
to Sardar Vallabhbhai Patel's over-
whelming support to this article, it 
was incorporated. 
I would like to point out that no 
less a person than Mr. Ananthasaya-
nam Ayyangar in the Constituent 
Assembly said that the Indian Civil 
Service is a Heaven-born service of 
the previous regime and it will con-
tinue to be a Heaven-born service tor 
some time to come. Shri Anantha-
sayanam Ayyangar, I do not think, is 
a radical but yet he op,posed this. 

Again, I would like to point out 
that Dr. P. S. Deshmukh has also 
said in the Constituent Assembly as 
follows: 
"It was well and good for these 
Constitutions  which were 
framed by the British people 
or the British Parliament to 
have a clause like this. The 
Indians are framing their 
own Constitution for them-
selves. Under these circum-
stances, I do not think any 
guarantees of this nature 
were at all necessary." 

This is what Dr. P. S. Deshmukh had 
said. Not only that, Mr. Mahavir 
Tyagi, who was also in the Consti-
tuent Assembly, said that almost all 
the vested interests like the princes 
and the zamindars have gone, and it 
is only the vested interests of the 
few civil servants that we perpetuate 
by guaranteeing their interests, 
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draw their annuity in sterling in the 
United Kingdom or the colonies at a 
fixed rate of £1,000 per annum. This 
JS a privilege which they get. Again, 
if an ICS officer is working in a 
State Government, pending enquiry, 
the State Government cannot suspend 
him. whereas the State Government 
can suspend an lAS officer. If a State 
Government wants to suspend an 
officer who is in the ICS it has to 
come to Delhi and request the Cent-
ral Government to intervene and 
suspend that particular officer. 

So, Mr. Chairman, this is not a new 
thing, because all these people have 
voiced their grievances. They were 
against article 314, but Sardar 
Vallabhbhai Patel silenced them by 
saying that it is bad workman who 
quarrels '}/ith his instruments. After 
all, though they were vociferous, they 
had to obey their undisputed leader, 
and they obeyed him, and the article 
was incorporated. 

I do not think the ICS, whether 
they are retired or are still in service, 
would like to be an anachronism in 
this world, in this modern age. They 
would voluntarily opt to go and ac-
cept the decision of Parliament. I 
hope the Lok Sabha will take a deci-
sion, if not today, a few days later. 
We know the ICS people are very 
influential people and efficient people 
also. They are influential to such an 
extent that whenever an ICS Secre-
tary and a Minister quarrel, we 
know wnat happens to the Minister. 
We know we had an example which 
eame up in the House also, where a 
powerful ICS officer quarrelled with 
a Minister and the ICS man remain-
ed in the Ministry but the Minister 
was chucked out. That is the case of 
the ICS officers. I cannot blame them. 
It cannot be put squarely on them. 
It shows the weakness of the politi-
cians also. 

There are certain privileges which 
the ICS officers enjoy but which are 
not given to the lAS people. Mr. 
Lobo Prabhu was eloquent in saying 
that the ICS officers have worked 
under very dangerous and miserable 
conditions. We cannot deny it. But, 
at the same time, I would like to 
point out there are many hundreds of 
Indian Administrative Service offi-
cers who are working still, to this 
day, under the same conditions, in 
many of the villages and the remote 
corners of this country. So. I do not 
accept the argument that the ICS is 
superior in anyway to the lAS, ex-
cept perhaps in some cases due to 
their vast experience not only in this 
country but in other countries as 
well. 

Is it wanted in these circumstances? 
I want the Government to take a 
firm decision and support this Bill. 
Whatever extra privileges which 
are not available to lAS officers are 
there, they should be terminated I 
also request the existing serving IeS 
officers to accept the decision of Par-
liament. Mr. O. P. Tyagi of the Jan 
8angh was arguing vehemently and 
saying, when there are a variety of 
privileges existin/il in the country, 
why should you smgle out this parti-
cular privilege of the ICS officers? 
That is true, all privileges have to 
be terminated. But that is not an 
argument against the deletion of arti-
cle 314. One wrong cannot remedy 
another wrong. Without his know-
ledge, Mr. Tyagi argued in favour of 
this Bill. I hope the House will pass 
this Bill. 

SHRI C. K. BHATTACHARYYA 
(Raiganj): Madam Chairman the 
ICS was not designed to serve 'India 
but it was designed to hold India ~ 
the service of Britain. That was the 
long and short of the whole matter. 
When we are dealing with this mat-
ter, we should keep this very impor-
tant factor in mind. 

8HRI P. K. DEO (Kalahandi): Mr. 
Dharam Vira Saved Bengal. 

8HRI C. K. BHATTACHARYYA: 
In fact, even when they continued to 
rule, the Indian Civil Service acted 
something like imperium in imperia. 
In calcutta, we knew that Bengal was 
being ruled by the Bengal Club, not 
by the Writer Building. The policy 
of the Government was formulated 

The ICS officers cannot be prema- at the Bengal Club by the British 
turely retired by the Government; it civil servants who stayed there and 
is a privilege which does not exist for at Writer Building only implementa-
the lAS. Again, the ICS officers can tion was done. I do not know whether 
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[Shri C. K. Bhattacharyya] 
Mr. P. K. Deo knew the Munition 
Board Case in Calcutta, after the first 
world war,  which was withdrawn, 
lind as a result of which, Sir Thomas 
Holland, the Commerce Member, had 
to resign. The entire civil service 
combined and revolted against the 
Government, but Lord Chelmsford 
stuck to his guns and the Commerce 
Member had to go to satisfy public 
opinion in India. , 
That is the way the ICS had work-
ed in their own interest and in the 
interest of holding India for Britain. 
LoU. Lobo Prabhu used the expression 
'steel frame'. I do not know whether 
he remembered the context from 
which it was taken. That expression 
was used by Mr. Lloyd George, the 
British Prime Minister, in a debate 
in Parliament, to let the people know 
how the British power was holding 
India. The expression he used was, 
"we hold India in the steel frame of 
the civil service". That was how the 
expression came. At that time, car-
toons appeared in newspapers to 
show how Britain was holding India 
in the steel frame. This is the steel 
frame that was used from the begin-
ning of British rule in India to hold 
India for Britain. The youngster was 
taken at the bottom and by the time 
he reached the top, his entire human 
feelings had been completely crushed 
out and he became part of the ma-
chine. That is how it worked. I can 
give an example. Sir William Vincent 
was the Home Member in the 
Viceroy's Executive Council after the 
first world war. He was known as one 
of the very redoubtable Home Mem-
bers who used the machinery of the 
Government as an engine of oppres-
sion after the first world war. But 
this very person, when he was a Ses-
sions Judge. was a completely diffe-
rent man. He had once in the course 
of his judicial career given a life sen-
tence to a man. After awarding the 
extreme penalty of law, the Judge at 
once retired to his chamber, called 
the party and said, "I shall pay your 
expenses. You file an appeal against 
my judgment." That was the human 
element which moved the judge after 
he had given the extreme penalty of 
law. The very same person, when he 
became the Home Member of India, 
he was known as the person who was 
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driving the machine of the govern-
ment with disastrous effect to the 
public life of India. This is the way 
the ~ Civil Service worked. 

They drew upon the very cream of 
intellect of India and that was utiliz-
ed to uphold the foreign government. 
That does not go very much to the 
credit of the Service. 

I will give two or three more ex-
amples. During the nationalist move-
ment in India we had some persona-
lities who had been thrown out from 
the ICS or who left the ICS. If Shri 
Surrendranath Banerjee had not been 
thrown out of the ICS, the nationalist 
movement in India would not have 
been born, at least at that time, or 
it might have taken a different shape. 
Shri Aurobindo and. Shri C. R. Das 
were rejected from out of the ICS. 
Shri Subhas Chandra Bose, who had 
earlier opted for ~  Civil Service 
left the service to serve India. The 
entire design of the whole machinery 
was to draw upon the cream of the 
intellect of the country and utilize 
the same to uphold a foreign govern-
ment. 

They worked as a class by them-
selves by developing a outlandish 
outlook. This, again, is not my com-
pliment to them. This compliment to 
them was paid by Mr. Moon, who 
retired from the Punjab Civil Ser-
vice, in a book entitled "Strangers 
in India". He says that even after 
having been in India for nearly two 
centuries, the Civil Service had re-
mained a stranger, without under-
standing the public of India, without 
identifying with India, without secur-
ing their sympathy and without 
giving sympathy to them. He had 
suggested its termination. We retain-
ed Mr. Moon's service even after we 
achieved independence. He was sent, 
I believe, to Manipur or Tripura and 
he served Punjab also. In the book 
"Strangers in India" he very ,pic-
turesquely describes how the Indian 
Civil Service had worked and how 
it has failed. His opinion was that 
it has completely failed and so he 
suggested its termination. 

If my friends do not misunder-
stand me, I should say that the 
greatest beneficiaries of the transfer 
of power were the present holders of 
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the Indian Civil Service. Overnight 
as soon as the British personnel at 
the top retired, they jumped up in 
grade and jumped up in positions 
which they might not have reached 
in their whole service tenure They 
achieved that because of the transfer 
of power, which was achieved by the 
Indian freedom movement. 

Even after. achieving that position, 
the very training they had received 
stood in the way of their being made 
serviceab1e to India. I had a talk with 
one of the very senior ICS officer at 
that time. I asked him: "will you be 
able to serve India in the same way 
as you had served the British Gov-
ernment, when you were in their 
service?" He said "Mr. Bhatta-
charyya, you ask me to do exactly the 
opposite for which I have been 
trained. My training is that the order 
proceeds from the Viceroy to the 
Home Member, from the Home Mem-
ber to the Home Secretary. from the 
Home Secretary to the Governor. 
from the Governor to the Chief 
Secretary and then the order comes 
to us. But now you are asking me to 
take th«; order from below." He was 
not trained at all for this. !SO, he 
asked: "how can we adjust ourselves 
to this position to which we find our-
selves reduced after the transfer of 
power?" So, many of the difficulties 
that post-inde;pendence India faced 
were due to the incapability of the 
civilians to adjust themselves to 
changed conditions. 
17.40 Drs. 

.  I shall not cite the names or put 
In examples of how some of the civi-
lians had failed. These are known to 
all; I need not go into them. 

The point was made that their ser-
vices h!ld to be retained. Certainly 
so. TheIr servIces had to be retained 
because the transfer of power came 
not by a process of revolution but 
by agreement  and compromise. Be-
cause we had to take the power from 
the British by compromise, we had to 
retain the civilians. Had there been 
a revolution, the entire service struc-
ture ~  have been wi,.ned away 
and a dIfferent cadre of service would 
have grown up from the people them-
selves. I wish that had happened. If 
that had happened, many of the ills 

from which we suffer even now 
would not have been there. Somehow 
it had not happend. 

I suggest to the Indian Civil Ser-
vice personnel who still remain in 
service that the best thing they can 
do is to offer voluntarily to renounce 
the privileges that the Constitution 
has given to them. That will be the 
best solution of the entire problem. 
In that case Shri Madhu Limaye's 
Bill will not be necessary at all to be 
passed. If the Home Minister can give 
the assurance to the House that he 
has come to an agreement with the 
remnants of the Indian Civil Service 
that they are going to renounce the 
pryvileges they still enjOY, this Bill 
mIght be taken off the agenda. 

1 ~~ ~~~ 

~  

SHRI C. K. BHATrACHARYYA: 
If that is not there. I believe some-
thing will have to be done So that 
the priviieges that are still there in 
the Constitution and which have been 
enjoyed by them for a very long 
time. could now be brought to an end. 

17.42 Drs. 
SHRI S. M. KRISHNA (Mandya)· 
Mr. ~ ~  Shri Bhattacharyya 
has gIven a faIrly acceptable definition 
of ~  Indian Civil Service as it stood 
dunng the British regime The 
trouble with some of our ICS ~  
and former ICS officers is that they 
sincerely believe that they are the 
godsent angels to this country as a 
result of which they must continue 
to enjoy certain privileges which 
have become out-of-date today. Times 
have changed and so long as we do 
not reconcile ourselves with the 
changed conditions in the country 
and round-about. certainly we will be 
isolated, we will feel frustrated and 
will continue to nurse a grievance 
against the entire system. 

SHRI P. K. DEO: There is no quo-
rum in the House. 

SHRI S. M. KRISHNA: The debate 
must necessarily evolve ........ . 

~~ ~~ ~

~~~~~ I ~ ~ Wofr 

'i!l1If1IT ;;rrU <:Ii I 
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SIffiI S. M. KRISHNA: I was at 
the point that the debate must serve 
a very useful purpose in the sense 
that the administrative set-up in this 
country needs to be revamped. 
Having that in mind the Administra-
tive Reforms Commission has flooded 
the country with a series of reports 
and the GQvernment of India have 
been pondering over some of the re-
ports at least. 

For that matter, none of us ques-
tions the bona fides of the Indian 
Civil Service personnel. They have 
contributed to the country and they 
have contributed to the efficient 
functioning of our administrative 
set-up. Even today, there are certain 
men who have been making very 
valuable contribution in public life. 
But that is no excuse or there is no 
reason or logic why we should conti-
nue with the extra, additional, special 
privileges that haVe been given to 
only a select band of officerS in the 
Indian Civil Service. 

I recall with great pride that some 
of our officers in the Indian Adminis-
trative Service are second to none 
either in their efficiency or in their 
competence or in their knowledge-
ability. They are second to none to 
any of the renowned Indian Civil 
Servants. Many of us can take a pride 
that a new dedicated, enthusiastic, 
set of young men and women who 
have been recruited in the Indian 
Administrative Service, in the Indian 
Police Service, in the Indian Foreign 
Service, have been contributing to a 
reasonably good administrative set-up 
in the country. 

Let me underline the fact that an 
honest, competent and dynamic ser-
vice is a sine qua non for effective 
governance of the country. Goods 
will not be delivered so long as the 
civil service is frustrated or the civil 
service is burdened with certain in-
equalities. Today, there is an anamo-
ly that there are a handful of officers 
who have been getting "pecial pri-
vileges whereas, other things being 
equal, the other officers also ought to 
enjoy the same benefits and privileges 
that are being enjoyed by a handful 
of people. 

I must congratulate Shri Madhu 
Limaye not only for the Bill that he 
has moved in this House but also for 
his physical presence in the House 
after the disastrous episode in which 
he was involved. I welcome him back 
in the f.Qk Sabha and I heartily sup-
,port the deletion of article 314. I 
would commend it to the Government 
also to support this Bill so that it 
could become a law very soon. 

SHRI INDER J. MALHOTRA 
(Jammu): Madam Chairman, at the 
very outset, I welcome this Bill 
which has been brought before this 
House by my hon. colleague, Shri 
Madhu Limaye. 

Much has already been said about 
the role of the I.C.S. personnel be-
fore Independence. What we are 
really concerned with today is about 
their role after Independence, their 
present role and what positive contri-
bution they can make to the adminis-
tration in the coming future. It is 
wrong for anybody to have an im-
pression in the mind that these I.C.S. 
people are being victimised. Why I 
welcome this Bill is because this Bill 
does not come, in any way, in con-
flict with the basic policy decisions 
taken by this GQvernment for the 
removal of "pecial privileges, inequa-
Ii ties, disparities, existing in every 
sphere of the life of the country. 

I was really shocked to hear the 
speech of Shri Om Prakash Tyagi 
when he tried to make out a point 
that in this country the Constitution 
grants fundamental rights to people 
who govern thill country. 

When we have a democratic system 
functioning in this country, still try-
ing to think that only the administra-
tive machinery is supreme in this 
country is wrong. As far as those 
persons who believe in democracy, 
persons who believe that with a de-
mocratic method, socialism will be 
brought in this country, we shall 
never tolerate giving supre'macy to 
the administration in this country. It 
is a very simple phenomenon that 
when we have this policy of removal 
of special privileges existing in every 
sphere· of life of the country, it is a 
logical conclusion that the first one 
to go should be the privY purses and 
privileges of princes. The second is 
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the ICS people. It is absolutely wrong 
to tolerate this kind of arrangement 
in our administrative system that 
even after 23 years of Independence, 
the Indian Administrative personnel, 
which service we created after Inde-
pendence, who are drawn with the 
country's orientation, who come from 
the villages, who come from every 
nook and corner of this country, 
should be treated as a second class 
administrative service. Persons who 
were drawn by the British, persons 
some of whom might have served 
this country well even before Inde-
pendence, but I am aware of the 
examples where after Independence, 
what kind of vested interests they 
have created in the administrative 
machinery, what kind of harm they 
have brought to the efficient working 
of the administrative machinery at 
all levels. 

Keeping in view theSe points and 
these arguments, it becomes absolute-
ly necessary for us to merge this ICS 
Services with the Indian Administra-
tive Service. I will go one step fur-
ther. It is not a question of only re-
moving their special privileges to 
which they are entitled. Even the 
name of the Indian Civil Service 
should be changed into Indian Ad-
ministrative Service and these officers 
should be merged on the equal basis, 
on the equal scales, on the equal 
privileges and on the equal rights 
which are now being given to the 
Indian Administrative Service .. They 
should be entitled to only those 
rights. 

I would also like to point out that 
when we talk about the merger of the 
ICS with lAS, the same thing should 
be done as far as IP officers. They 
should be merged with the IPS. As 
I pointed out in the beginning, there 
will be no legal difficulty about this 
when we have taken a basic decision 
to remove all these privileges. We 
have amended our Constitution so 
many times and if it is required to 
bring out another amendment to the 
Constitution, we should not shirk. I 
am confident and I am very hopeful 
that this House will never shirk in its 
duty to amend the Constitution to re-
move these last vestiges of a colonial 
rule. 

(Amdt.)BiU 

In the end I would like to impress 
upon the Government that since this 
Bill does not in any way come into 
conflict with the basic decision taken 
by the Government, the Government 
should accept in principle as far as 
the Bill is concerned and if it is re-
quired to bring out a comprehensive 
legislation before this House. whether 
in the form of an amendment of the 
Constitution or some other legisla-
tion, Government should come for-
ward with that. 

With these few words, I sUI\port 
this Bill. 
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SHRI BAKAR ALI MIRZA: An 
we going to get some chances? 

MR. DEPUTY SPEAKER: Now we 
have taken almost four and a half 
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[Mr. Deputy-Speaker] 
hours in this Bill. I am in a difficulty, 
I would like to be guided by the 
House as to what I should do. 

SHRI N. K. SANGHI (Jodhpur): 
Give five minutes to each Member; it 
is an important Constitution Amend-
ment Bill. 

MR. DEPUTY-SPEAKER: Yet 
there is a long list of Members want-
ing to speak. From the Opposition, 
we have Shri R. S. Shastri, Shri T. 
Viswanatham, Shri Sheo Narain, Shri 
Bakar Ali Mirza and now Shri Basu 
also wants to speak. From the Cong-
ress side, there are another four or 
five on the list. There should be an 
end. We should fix up the time by 
which we must complete the debate. 
Next Shri P. K. Deo's Bill is there. It 
has been categorised 'A' by the House 
and it has to be taken up. We have to 
allow him to move it. How am I 
going to proceed? There are already 
ten members to be called before I call 
the Minister. 

SHRI BAKAR ALI MIRZA: You 
give chance to the same Members 
every time. That is the trouble. 

SHRI TENNETI VISWANATHAM: 
Visakhapatnam): The question before 
us is not whether the privileges of a 
particular category of officers should 
be retained or discontinued. The 
real question is whether the guaran-
tees embodied in the Constitution 
should be respected or not. Let us 
not, therefore, be guided by the senti-
mental reason that we are opposed to 
the ICS. I myself was a victim of the 
vagaries of the civil service and I can 
underline everything that has been 
said against it. But I would be doing 
injustice to myself and to this House 
if I were to take my stand towards 
the ICS from our personal experience, 
past or present. 

It is true the ICS was meant for the 
perpetuation of the British Em,pire. 
La! Mohan Ghose, as President of the 
Indian National Congress, had said 
that the man who had gone to Eng-
land for the ICS was a man lost to 
India. All this is true. Every argu-
ment adduced here should have been 
adduced with greater vigour at the 
time art. 314 was being considered. 
We were not there; our predecessors 
were there. Their voice against the 

Bill 
retention of these privileges was not 
strong and the majority passed it and 
it was embodied in the Constitution. 

Now the guarantees given to the 
people are in the preamble and direc-
tive prillc;iples. Article 314 also came 
in simultaneously. There is no use 
saying circumstances have changed. 
It is to provide against changing cir-
cumstances, that the guarantee is 
embodied in the Constitution. We 
are bound down by our word of hon-
our. We cannot say we shall not 
stick to our word. It is not a question 
of the ICS. It is a question of our 
plighted word. If we do not stick to 
it, what would be the reaction in the 
country for the future? Imagine what 
would be the reaction if guarantees 
embodied after deliberate and deep 
discussions in the Constituent As-
sembly and the Provisional Parlia-
ment are not honoured by us just 
twenty years afterwards? What 
would be the effect on public morals? 
What I am personally concerned, 
aged as I am, is more its impact upon 
the public life of this country rather 
than its impact upon 80 or 87 officers. 
It is true they are enjoying certain 
privileges. It is because Parliament 
agreed to them and it was so written 
into the Constitution. If our elders 
in a fit of generosity gave these pri-
vileges to them and embodied them 
in the Constitution, is it right for us 
now to say 'No' they were wrong; we 
shall break our word? 

I shall not do it even if the whole 
House combines to abrogate Article 
314 in this way. It is wrong in princi-
ple. It is because I have got greater 
regard for public morals in this 
country not only for today but for 
the future to come that I am opposed 
to the Bill in its present form. After 
all, Parliament cannot pass an Act 
even to abrogate a contract that is en_ 
tered into. Some people think that law 
is greater than ethics, but I think ac-
tually law is only a part of ethics. If 
we make guarantees and then say 
that we are not bound by them, our 
future generations will say the same 
thing. Not only that. What will people 
in the States and everywhere say? 

I shall give a small example. As 
the Chairman of the Working Group 
of the Life Insurance Corporation I 
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was taking evidence. The General 
Secretary of the All India Life Insu-
rance Employees (Class m) was giv-
ing evidence. He was saying that 
computers should not be introduced 
as it would affect their service. I 
pointed out that the Finance Minister 
had given an assurance on the floor 
of the House that there would be no 
retrenchment if computers were in-
troduced, and so I asked him why 
he can not agree. Do you know what 
he said? He said, "Yes, what is the 
value of the Finance Minister's assu-
rance on the floor of the House. Today 
there is no value for a guarantee em-
bodied in the Constitution." That is 
the answer given by some of the em-
ployees of our own Government. Such 
is the bad effect of withdrawing a 
word that is given. Therefore, I am 
more interested in the impact it will 
have upon the society and our future 
life and our general conduct. 

Breach of faith or breaking a con-
stitutional guarantee is sometimes 
mistaken for progressivism. I am with 
those who are asking for equality, I 
go the whole ~  in that there is 
absolutely no difference, but I say 
that after deliberate consideration 
this guarantee was given to them. 
They, the IeS men, have not come to 
me and I am not pleading on their 
behalf, but I am pleading for consti-
tutional ethics and the proprieties 
which Parliament should observe. 
Parliament is the most powerful body 
in India today. I think this Parlia-
ment is enjoying greater power and 
greater prestige than even Shri Rama 
or Shri Krishna enjoyed in the olden 
days, but shall we use this great 
power and prestige to break a guaran-
tee which our predecessors have 
given and embodied it ceremoniously 
in the Constitution? That is the point 
which I want to impress upon you. 
Otherwise, I am not interested one 
way or other in the Bill. 

SHRI N. K. SANGHI (Jodhpur) :  I 
rise to oppose the Bill of Shri Madhu 
Limaye. I am an admirer of Shri 
Limaye and of the radical social 
policy that he has been championing, 
but somehow or other I have not 
been able to see eye to eye with him 
in regard to this Bill. 

In the Statement of Objects and 
Reasons he says: 

"In a society wedded to the demo_ 
~ ideals of equality and 

social justice, special privile-
ges and vested rights, no 
matter whether of ex-rulers, 
bureaucrats, capitalists or 
Ministers have no place." 

I agree with this that the privileges 
enjoyed by the various sections of 
society have no place in our new sa-
ciety, but the question is, when we 
consider the privileges of the ICS or 
any other section of Society, what 
about the privileges of the Ministers, 
of the Members of Parliament, of the 
Members of the Assembly and other 
politicians? There is a national de-
bate going on and everybody is feel-
ing that we are amassing privileges 
for ourselves, but when it comes to 
others we have double standards. 

I would not have thought of ~
ing on this Bill. but when I got the 
hand-out this morning from the Home 
Minister, I went through it carefully 
to find out what are the privileges 
that they enjoy which are not known 
to us. We find they have a slightly 
higher pay, approximately Rs. 500 
more than what the lAS get they 
have an extra pension of Rs. 2lio per 
month, and they have an extra lease 
of three ye",rs over the lAS service 
and certain other facilities like medi-
cal facilities, etc. 

Is it for these reasons that we 
want to take away those privileges? 
How far shall we be doing a good! 
service? After all it is not going to 
make a big difference. Once these 
people retire, we hav.e to man this 
position by different services and 
still incur all this expenses I am 
against moving for an amendmenll 
for deletion of article 314 of the Con-
stitution in this way. It is a different 
matter if we find that the ICS men 
have not behaved in the man-
ner they ought to have. Then we cant 
certairily take them to task; we cant 
suspend them for dereliction of duty; 
if they have committed any crime we 
can take them to task and bring 
theM to book and punish them. But 
bringing in a Bill like this will not 
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[Shri N. K. Sanghi] . 
serve the purpose, which we are agI-
tating here. While tapting about ~  
privileges we have dIscussed all th.l!! 
and so much has already been saId 
on behalf of these officers. The ICS 
men came to us after Independence 
from the British rule. We were cer-
tainly agitated about the British rule. 
We have seen many freedom fighters 
who have laid down their lives when 
the freedom struggle was going on. 
After Independence VI<'€ set things 
right and we have given many facili-
ties to the freedom fighters. Similar-
ly the ICS men were also given the 
oPtion whether to continue in in-
dian service under the independent 
Republic or to make way for the 
others. I feel that those officers ~  

left us at that time were certamly 
un-Indian people. All the others who 
joined us in this service cannot be 
charged of being un-Indian. They are 
as much part of Indian life; and one 
can say'that they have tried to be as 
patriotic as any one else, and in ser-
vice understand the aspirations of 
people and carry out the policies of 
the Government that we lay dO'wn 
from time to time. 
Today the word 'privilege' has be-. 
come a red rag to us. When we 
think of the princes, of course as a 
class they have outlived the times 
and possibly we have finally, decid-
ed to do away with their privileges. 
SO' far as the privileges of the ICS 
are concerned, we have to consider 
this point in a different context; we 
have to look at the historical back-
ground and their present perfor-
mance. Out of 54 public sector under-
takings, we find in 45 undertakings 
ICS men have been reappointed in 
service. If they had failed in their 
duty, if they had not carried our 
message to the masses, we had no 
reason to take them back in these 
public undertakings; we should have 
done away with them. Instead we 
retain them as ambassadors and as 
our officials to carry our message to 
the people inside and outside India, 
we retain them as Governors. We 
have to remember the situation in 
the country. Those who retired have 
got cushy jobs and handsome emolu-
ments compared to those persons who 

are under service now. They. had 
been given much higher salaries 
than what .the ICS people are being 
given now. 

While talking about the privile-
ges, I ;emember that Shri ~~  
Limaye raised a matter of privilege 
in this House a few days back when 
a case was filed in the Supreme 
Court; he· felt that the privileges of 
Members had teen affected when 
the case regarding Shankaracharya 
was filed. He knows very well that 
when these cases are filed they are 
registered with the registrar and 
notices are issued to thE: persons con-
cerned to appear either personally 
or through lawyers and even in case 
they do not appear, it would be 
decided on merits. most d these 
cases when they are filed do not go 
to the courts until the case is placed 
before them. In such cases we felt 
that our privileges were hurt. Mere-
ly because these cases had been ~ 

gistered in any court of law or the 
Supreme Court, we raised it here; 
we are so hypersensitive about our 
privileges we must have equally high 
regard for the privilege of others also. 
If he comes with a Bill to abolish 
privileges of any person wherever he 
is in whatever position of life he is 
piaced, that would be the ~  
course than talking about the PriVI-
leges of only a section. I heard Mr. 
Kundu saying the other day that 
when those officers were appointed to' 
the public sector undertakings they 
were making swimming pools and 
bungalows and other things and did 
not consider the better working of 
the public sector undertakings ........ . 
(lnternLption). If such instances have 
come to the notice of the hon. Home 
Minister, I request him to take 
action; wherever these ICS officers 
have failed in the perfonnance of 
their duties, wherever they have not 
carried our message to the pf'ople, it 
is proper that they are brought to 
book; if they had no social commit-
ment and no interest in social deve-
lopment they. should be taken to 
task. I personally feel that we can-
not deal with this matter like this. 
Just doing away with these things in 
the case of ICS officers would demo-
ralise the services as a whole it is 
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ICS today; it will be lAS tomorrow. 
India is a vast country and we need 
officers to run the administration 
and we are creating neN cadres and 
we are increasing our staff. All this 
increases bureaucracy. We want them 
to behave; we like them to behave 
like servants of the pt!ople to carry 
our message to the people, and to 
work for the objectives for which 
we are here. What about the privile-
ges of the common man? 

In the Constitution. WE have gua-
ranteed that the common man will 
nave at least one square meal a day 
to eat. We have guaranteed that he 
will have a house to live in. We have 
guaranteed that he shall have emp-
loyment. But what is happening in 
this country? (Interruption). Mil-
lions and millions of people in this 
country are hungry today; millions 
have not even a single-room ~ 

ment. Millions of peeple have no 
jobs. The strength of our unemploy-
ed people-their numbers-is increas-
ing. It is these basic factors, it is 
these vital necessities of the common 
man that we have to lwk into, and 
it is in this aspect that we shall have' 
to look into all these privileges. I 
think that will be the propr;r thing 
for us to do. 

Now, when we have reached that 
stage, then there can be no valid 
reason for keeping 'lIly of these pri-
vileges, whether the privilege is for 
these people, for Us t,le politicians or 
for the Ministers. I would like to 
draw your attention to one thing: 
what happens to the ~1  As 
for example, what about .their tele-
phone bills? Every month we see in 
the papers that their telephone bill 
is Rs. 70,000 or Rs. 11akh. We would 
like also to ask one thing: you have 
such a concession; you have duties 
cast upon you. you t,ave various im-
portant matters to be attended to. If 
that be so, why not k.:ep a Log-book 
for the telephone calls that you are 
making? It is a heavy expenditure 
at the cost of the common man. Is it 
really wort!! while? So, these are a 
bit larger subjects to be considered. 

As far as this ICS is concerned, it 
is already a vanishi'lg tribe. They 
are on their way out. We have hard-
ly a 100 people. It is Il1t fllr the ICS 
that we are talking of, but it is for 
the whole of the services who hav!.' 
to carryon their work to the people 
whom we represent in Parliament. 
as long as they do their duty. r think 
we will be failing in our duty today 
to say that the privileges of the rcs 
are to be removed. 
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